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(ii) Report of the Lubrizol India
Limited, Bombay for the
period from 20th July, 1966
to 31st March, 1967 along
with the Audited Accounts
and the -comments of the
Comptroller and Auditor Ge-
‘neral thereon. [Placed in Lib-
rary. See No. LT-1887/68)

NOTIFICATION UNDER GOVERNMENT
SAVINGS Banks AcT

SHRI JAGANNATH PAHADIA :
1 beg to lay on the Table a copy of
the Post Office Savings Bank (Third
Amendment) Rules, 1968, published
in Notification No. G.S.R. 1481 in
Gazette of India dated the 8th August,
1968, under sub-section (3) of section
15 of the Government Savings Banks
Act, 1873. [Placed in Library. See
No LT- 1888/68)
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“A copy of the statement shall be
forwarded to the Speaker and the
Leader of the House one day in
advance of the day on which it is
made .
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“Though it is customary for a
Minister who has resigned his office
to make a statement inthe House
explaining the reasons for his resigna-
tion, he is not bound to make such
a statement and the Speaker cannot
compel him to do so”.
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MR.  SPEAKER : You have had
your say now. :
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SHRI ASOKA MEHTA (Bhan-
dara) : I would not like to be mis-
understood by the hon. Member and
any section of the House. I think,
the hon. Member is right when he says
that customarily a minister should
make a statement. That is so because
the House would not know the reason
why a minister has resigned. But in



